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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT
CHENNAI

Original Application No. 149 of 2022
Shankaran : Applicant

Vs.
State of Kerala & Others: Respondents

ADDITIONAL AFFIDAVIT FILED BY THE APPLICANT IN
THE ABOVE CASE

[, Shankaran, aged 71 years, S/o. Ayyappan, Residing at
Athanikkal House, Chalavara P.O., Palakkad District, Kerala, Pin -679

505, do hereby solemnly affirm and state as follows:

1. [ am the applicant in the above original application, and I am
conversant with the facts of the above case.

2. This applicant is a farmer who depends on the agricultural
yields from my paddy fields having an extent of about 2.5 acres
comprised in Sy No.454/1, 437 /4, 424/7 and 432/5 (124/6, 124/7
and 124/8) of Chalavara Village, in Ottappalam Taluk, Palakkad
District, in the State of Kerala.

3. The above application is filed under section 15(1)(b) of NGT
Act, 2010 seeking direction to restore my agricultural land, which has
been devastated by the deposit of waste from the quarry and crusher
of respondents 8 and 9 to its original position fit for paddy cultivation.
4, The cause of action for the above application arose by the end
of the year 2018 when my paddy land became unfit for paddy
cultivation by the cumulative deposit of quarry waste, overburden
soil and crusher wash out from respondents 8 and 9 and on
12.11.2019, the applicant complained before the 34 respondent
Village panchayat vide Annx- A8 complaint.
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5. As a farmer engaged in paddy cultivation, my grievance is
ensuring paddy cultivation in my fields by removing the quarry waste
and overburden soil deposited therein at the cost of respondents 8
and 9 and direction against the Geologist and Pollution control Board
to ensure that no seepage of sand or soil from the quarry premises of
respondents 8 and 9 occur in future.

6. In para 3 of the response filed by the 9th Respondent in reply
to the Report of the 2n respondent District Collector dated
08.05.2023, the 9t respondent has alleged that this applicant is not
having such an extent of land as claimed in the application as per the
report of the District Collector. Therefore, [ am producing herewith
latest receipts of land tax remitted by me and on behalf of my family
members. True copy of the land tax receipts bearing Nos.
KL09040508138/2023, KL09040508139/2023, KL09040508
140/2023, KL09040508143/2023 and KL09040511406/2022
issued by Chalavara village is produced herewith and marked for
reference as Annexure-A12 series.

7. The report submitted by the Pollution Control Board does not
address the main relief of restoration of agricultural land as
canvassed by this applicant in the above application. As far as
removal of overburden soil and concrete embankment and other
protection works constructed in compliance with the direction of the
Board by the respondent quarries to arrest seepage of soil and waste
from quarry premises, the Pollution Control Board and Geologist may
be directed to ensure that no soil or waste from the quarry premises
of respondents 8 and 9 escape to surrounding land and water

channels.
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In the above circumstances, it is most humbly prayed that this
Honourable Tribunal may be pleased to accept the additional
documents produced along with this affidavit on the file of the above
case as Annexure-A12 series and allow the above original application
by directing the Respondents 8 and 9 to restore the agricultural land
of the applicant by making the land fit for paddy cultivation and it is
also prayed that the Pollution Control Board, the District Collector
and the Geologist may be directed to ensure proper maintenance of

protection works made by respondents 8 and 9 as reported by them.

All the facts stated above are true.

Dated this the 30t day of November 2023
Deponent: Shankaran

Solemnly affirmed and signed by the deponent who is personally known to
me on this the 30t day of November 2023 at my office at Ernakulam.

g kar
Advocate
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This is the true copy of the original document marked as
Annx-A12(a) in the accompanying affidavit. =
Applicant




Annexure-A12(a)-(ii)

Emblem

Govt. of Kerala
Land Revenue Department

Receipt
District: Palakkad KL09040508138/2023
Taluk: Ottappalam Village: Chalavara
RECEIPT FOR THE REMITTANCE OF TAX AS PER TANDAPER NO.244
Item nb-Item mount Period Details
c land tax rrent Year %272 1024 46, Tandaper No.244
<aran, S/o. Ayyappan, Athanikkal House,
llathupadam,
ad P.O.

vey No. Area, Nature
10, 2 Are 55 M?, Paddy
'5, 30 Are 60 M?, Paddy
xtent: 33 Are 15 M2,

ning labours welfare |t year %17 1024

Total amount 3289

Received 3289 (Rupees Two hundred and eighty-nine only) as aforesaid and credited in the
village accounts on this the 15th day of September 2023.

Name of remitter: Sankaran, S/o. Ayyappan, Athanikkal House

Place: Chalavara

Date: 15/09/2023. QR Code Anoop Singh RV

Special Village Officer/ Village Assistant

This receipt does not require seal or sign of the village officer, since it is generated through
epayment platform of revenue department. The authenticity of the receipt can be verified from

the portal www.revenue.kerala.gov.in maintained by revenue department.

The authenticity of receipt also can be verified by scanning the QR Code.

This is the true English translation of the original document marked as
Annx-A12(a) in the accompanying affidavit.
=

Applicant
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Annexure-A12(b)-(ii)
Emblem

Govt. of Kerala
Land Revenue Department

Receipt
District: Palakkad KL09040508139/2023
Taluk: Ottappalam Village: Chalavara
RECEIPT FOR THE REMITTANCE OF TAX AS PER TANDAPER NO.8028
Item Sub-Item | Amount Period Details
1)Basic land tax Current Year 3240 |2023-2024  |Block 46, Tandaper No.8028

1) Sudha, D/o. Sankaran, Athanikkal,
Kayiliyad,
2) Sindhu, D/o. Sankaran, Athanikkal,
Kayiliyad,

Re-survey No., Area, Nature
1) 424/6, 29 Are 80M?, Paddy
Total extent: 29 Are 80M>.

2) Farming labours Current 15 | 2023-2024
welfare fund year
Total amount %55

Received 3255 (Rupees Two hundred and fifty-five only) as aforesaid and credited in
the village accounts on this the 15" day of September 2023.

Name of remitter: Sudha, Athanikkal and another

Place: Chalavara

Date: 15/09/2023. QR Code Anoop Singh RV
Special Village
Officer/ Village
Assistant

This receipt does not require seal or sign of the village officer, since it is generated
through epayment platform of revenue department. The authenticity of the receipt can
be verified from the portal www.revenue.kerala.gov.in maintained by revenue
department.

The authenticity of receipt also can be verified by scanning the QR Code.

This is the true English translation of the original document
marked as Annx-A12(b) in the accompanying affidavit. <= _
Applicant
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This is the true copy of the original document marked as

Annx-A12(c) in the accompanying affidavit.

Applicant




Annexure-A12(c)-(ii)

Emblem

Govt. of Kerala
Land Revenue Department

Receipt
District: Palakkad KL09040508140/2023
Taluk: Ottappalam Village: Chalavara
RECEIPT FOR THE REMITTANCE OF TAX AS PER TANDAPER NO.8036
Item Sub-Item | Amount Period Details
1)Basic land tax Current Year %160 |2023-2024  Block 46, Tandaper No.8028
Arrear %260 1) Karthyayani, W/o. Sankaran,
Penal interest 236 \Athanikkal, Kayiliyad,

Re-survey No., Area, Nature
1) 424/8, 20 Are, Paddy
Total extent: 20 Are.

2) T R Fee Current %200 | 2023-2024 Block 46, Tandaper No.8028

year 1) Karthyayani, W/o. Sankaran,
\Athanikkal, Kayiliyad,
Re-survey No.

1) 424/8

Remarks : OK

Total amount 2656

Received 3656 (Rupees Six hundred and fifty-six only) as aforesaid and credited in
the village accounts on this the 15" day of September 2023.

Name of remitter: Karthyayani, Athanikkal

Place: Chalavara
Date: 15/09/2023. QR Code Mohandas P.K
Village Officer

This receipt does not require seal or sign of the village officer, since it is generated
through epayment platform of revenue department. The authenticity of the receipt can

be verified from the portal www.revenue.kerala.gov.in maintained by revenue
department.

The authenticity of receipt also can be verified by scanning the QR Code.

This is the true English translation of the original document
marked as Annx-A12(c) in the accompanying affidavit.
= 2

Applicant
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This is the true copy of the original document marked as
Annx-A12(d) in the accompanying affidavit. =

Goverpment af Kdrala - Ravanue Departmomt

Applicant




11

Annexure-A12(d)-(ii)

Emblem

Govt. of Kerala
Land Revenue Department

Receipt
District: Palakkad KL09040508143/2023
Taluk: Ottappalam Village: Chalavara
RECEIPT FOR THE REMITTANCE OF TAX AS PER TANDAPER NO.12917
Item Sub-Item| Amount Period Details
1)Basic land tax Current Year %20 |2023-2024  [Block 46, Tandaper No.12917

1) Karthyayani, W/o. Sankaran,
|Athanikkal, Kayiliyad,
Re-survey No., Area, Nature

1) 427/10-1, 3 Are 50 M, Paddy
Total extent: 3 Are 50 M?
Remarks: Ok

Total amount 220

Received %20 (Rupees twenty only) as aforesaid and credited in the village accounts
on this the 15" day of September 2023.

Name of remitter: Karthyayani, Athanikkal

Place: Chalavara
Date: 15/09/2023. QR Code Mohandas P.K
Village Officer

This receipt does not require seal or sign of the village officer, since it is generated
through epayment platform of revenue department. The authenticity of the receipt can
be verified from the portal www.revenue.kerala.gov.in maintained by revenue
department.

The authenticity of receipt also can be verified by scanning the QR Code.

This is the true English translation of the original document
marked as Annx-A12(d) in the accompanying affidavit.

= 2

Applicant
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This is the true copy of the original document marked as Annx-
A12(e) in the accompanying affidavit. =

Applicént




District: Palakkad
Taluk: Ottappalam
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Annexure-A12(d)-(ii)

Emblem

Govt. of Kerala

Land Revenue Department
Receipt

KL09040511406/2022
Village: Chalavara

RECEIPT FOR THE REMITTANCE OF TAX AS PER TANDAPER Nos.1381/T1,
2055/T1, 183/T1

Item

Sub-Item

Amount

Period

Details

1)Basic land tax

Current Year

%456

2022-2023

Block 46, Tandaper No. 1381/T1

1) Sankaran, S/o0. Ayyappan, Athanikkal,
kayiliyad

Re-survey No. Area

1) 454/1, 56 Are 91 M~

Total extent: 56 Are 91 M?.

2) Farming labours
welfare fund

Current year

%57

2022-2023

3) Basic land tax

Current year

%88

2022-2023

Block 46, Tandaper No. 2055/T1
Sankaran, S/o0. Ayyappan, Athanikkal,
kayiliyad

Re-survey No. Area

1) 437/4, 10 Are 52 M~

Total extent: 10 Are 52 M.

4) Basic land tax

Current year

72

2022-2023

Block 46, Tandaper No. 183/T1
Sankaran, S/o0. Ayyappan, Athanikkal,
kayiliyad

Re-survey No. Area

1) 424/7, 8 Are 24 M2,

Total extent: 8 Are 24 M?.

Total amount

%673

Received 2673 (Rupees Six hundred and seventy-three only) as aforesaid and credited
in the village accounts on this the 19" day of December 2022.

Name of remitter: Sankaran, S/o. Ayyappan, Athanikkal, Kayiliyad

This is the true English translation of the original document

marked as Annx-A12(e) in the accompanying affidavit.
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Applicant




